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Ajoufled to 23.e.1996, 

?EMEFIR (DM1N ISTRAT lifE) 

}aj:d Shri Ashok Mohanty, learned 

Senior Standing Counsel for the Respondents, 

No representation for the applicant. The relic 

claiffEd by in this petition is to VM0 quash 

the Order dated 14- 3-19 95 (Annex ure-1) transfer 

the applicant on nutual basis to the Division 

10. 23,3, 91 

vis-a-vip Shri R.C. Prhan, TCM, The dispute 

is siIrpliöiied by the Respondents taking 

syn,athetic view of the personal hardships 

and bereavenent of the applicant. At para-6 

and para-8 of the counter dated 23.4.96 it is 

Stated that a syrrçathetjc view has alrea5y beer 

n in the matter and the care11atjon of 

rarisfer is under press1  In this view of the 

tter, it would be apprcprjate to dispose of 

Original application by giving a sui 

irection to the Chief personnel Officer who 

nded he re as Re Sp onde nt No.1. There is a 

presentation pending before the Chief Pers 

ficer dated 12-1-1996 (Annexure..6 to the 

tition). After going through the averments 

rrae and hearing the Senior Standing Counsel, 

the Chief personnel Officer, SE Railway,Garde 

ach,Calcutta to whom representation at 

ure6 is &dressed is directed to d1spose 

of the sane within a period of four weeks from 

date of receipt of a copy of this order a 
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Cy of this order be hanied over 

' to the 1earid Standing Counsel Mr.Mohanty. 

t.mber(1rnn,) 

while doing so he shall keep in mind the 

reconmerxiatiofl made by the Senior DivisiC 

Signal and Telecom, Engineer,SE Railway, 

Chakradh arpur. 

The Original Application is 

disposed of. 


